(1 TEM NO. 40 COURT NO. 7 SECTION | X

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).12120/2005
(From the judgenent and order dated 09/05/2005 in AFO No. 90/2000 of The H GH COURT CF

GUJARAT AT AHVEDABAD)

BHAVNESH MOHANLAL AM N AND ANR. Petitioner(s)
VERSUS
NI RVA CHEM CALS WORKS AND ANR. Respondent ( s)

(Wth prayer for interimrelief )

Date: 13/07/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. VENKATARAMA REDDI
HON BLE MR, JUSTI CE C. K. THAKKER
For Petitioner(s) M. Mani nder Singh, Adv.
Ms. Pratibha M Singh, Adv.
M. Angad M rdha, Adv.
M. Saurabh M shra, Adv.
For Respondent (s) M. Dushyant A. Dave, Sr. Adv.
M. Y.J. Trivedi, Adv.
M. Ramesh Singh, Adv.
M. P. Venugopal , Adv.
M. P.S. Sudheer, Adv. for
MS. K J. John & Co.

UPON hearing counsel the Court made the follow ng
ORDER
As it is felt that the matter deserves hearing at an early date,
post the matter next

month for final hearing on a mscell aneous day.



Interimorder to continue until further orders.

Li berty to file addi ti onal af fidavit/additional docune
nts wi t hin t wo weeks.

Response thereto, if any, be filed within two weeks thereafter.

(Meenu Set hi) (Pushap Lata
Bhar dwaj )

Court Master Court M
aster



